IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD

REVIEW PETITION NOs.90/93 in 0.3,
' No.583/92 and R,P,No.91/93 in OA
No.584/92

DATE OF JUDGMENT: 9.9,1993.

BETWEEN?

1. The Buperintendent of Post Offices.
" Kurnool Division,
Kurnool-1.

2. The Postmaster General,
A,P.Southern Region,

i
3. The Director Generar o -«-. . ,
New Delhi. *w O e :
hoth the RPs,
AND
M~ L.Balaiah : .o Respondent in RP 90/93

Respondent in RP 91/93

HEARD:

COUNSEL FOR THE APPLICANTS/PETITIONERS: Mr, N.V.Ramana, Add1.CGSm

COUNSEL FOR THE RESPONDENTS: Mr, Krishna Devan,
Agvocate,
CORAM1

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN,)

JUDGMENT

Xf/l (As per Hon'ble Shri Justice V.Neeladri Rao, Vice Chaj rman)

It is urged in the Review Petitions that when this

- Pribunal upheld the action of the Department in suspending

the respondents herein ie., applicants in the OAs, it cannot
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be held that the suspension from the date of expiry of three

Y
nsion as void. This

A=

months after the date of the order of suspe

ere is an error apparent on the face

{s not a question where th

d and thus there ijs no ground for review in both

the Review Petitions. Accordingly, the Review Petitions are

AL ST e e . \

(Dictated in the open Court) . \

of the recor

?"a'a"ét le -
(p.T .THIRUVENGADAM) ) (V. NEELADRI RAO:
MEMBER (ADMN.) - VICE CHAIRMAN

DATED: 9th September, 1993.

Copy to:=

1. The Superintendent of Post Of fices, Kurnool Divj

: Kurnool-1.
2. The pPostmaster General, A.p.Southacn Region
3, The Director Gensral of Posts, Nauw Dall'
4, .One copy bto sri. N.V.Ramana, Addl
CGSC, CAT, Hyd.
5, One copy to Sri. Krishna Devan
- advecate, CAT, Hyd.

6., One copy to Library, CAT, Hy

7. 0(ne spare COpY.
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